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application under section 19 13

of the Administrative Tribunals Act No.XIII @f T E

1985, The applicant was initially appointed as

This is an
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Mail-Man on 27=5=1964 and worked on this post
i of
k upto 1978 and he is said to have been prom oted
- in the cadre of Clerks/Sorters. The allegation}gf

st appeared

the applicant is that he had fir
11,1971

in the departmental examination held @n 7

mental lower grade officials

for promotion as départ
n 4 .3 -1972-AS

and had passed the examination ©
ant was not promoted, he again appeared
al examinati@n‘ﬁulggiﬁ-ﬁgza?g:i;J-;I.

was thereafter promoted. On 22,12,1983, ﬁﬁﬁ&ff
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icant is said to have made a.raprasnnya

the applic
in the department

appl

5{ to the respondtnts for giving him hhgagr
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2. As the petition was apparentl?*
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barred , a notice was issued to the respendgn ;} ﬂ X
; to show cause as to why the petition be not figgﬁ*:
’ admitted. In the Counter-Affidavit filed on behalfl

'1 of the respondents, it was st;ttd that the r egord

of the examination held in 1971 is not availabla "8

NS due to lapse of time. As a rule, a person declared

successful in the examination at the circle level,

and if there is no vacancy in the division, the
* successful candidate is asked for transfer to other

division where the vacancy exists and on his %
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unwillingness, to go on promotion, his claim for

promotion is deeméd to have begn forfeited. The
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representation dated 22.12.1983 was received in
"
the office of the division and was forwarded to the
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circle office, Lucknow and the reminders received
from the applicant were also forwarded to the

Circle office. In the Supplementary Counter-Affidavit

filed on behalf of the respondents, it was stated i A

i
<§ﬁ that the applicant had appeared in the promotion ¥ WRK
examination in 1974 and was caught red handed using X ﬁ_iffbg
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was not selected bafare 1978, qu
S his seniority from 1971 and arrearp*fej&ﬁa'rgw@ Co
does not arise. The applicant has alsthinEf:-'
: Rejoinder=-Affidavit stating that-it;iﬁa;:if;__,

say that the record of 1971 examination isgfj;_
available. |

3% We have carefully examined the record
in the light of the submissions made before us
and find that the applicant was promoted as

a Sorter in 1978 or in any case, in 1979. He had

filed the present petition on 30-10-1986 with

the allegation that he is entitled to seniority
\ and arrears of pay of the promotional post from
the date of hls%w %'1"‘;%5 part o':&:is claim
though, made in alternative, isclearly barred by
time. The main relief claimed by the applicant
however, is that the respondents be directed to

decide his representation dated 22.12.1983 which
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has admittedly been received. No explanation has A
come from the side of the respondents as to why |

the Circle Office did not dispose of the said

> representation so far.
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